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accordance with law. The assessee may be given a reasonable opportunity of 

being heard in this matter. The appeal is allowed in favour of the assessee  

for the statistical purposes." 

17.  Since the AR submitted that the facts are same in line with            

the above order passed by the co-ordinate bench in assessee's own              

case cited supra , therefore, considering the above judgment and         

arguments from both the parties, we also remit the issue to the file                   

of the AO for fresh consideration in above terms and AU has to                       

ensure, if the ass essee claimed this amount as deduction from the            

income of the assessee by way of charging to the P&L account or by              

way of deduction from the profits & gains from business or                             

profession in the computation of total income for the AY 2017-18,                   

the assessee shall deduct TDS on it, otherwise provisions of section               

40(a)(ia) of the Act are clearly applicable and the assessee is not                    

entitled to claim this amount as deduction even on actual payment                   

of this expenditure in this assessment year under consideration.                 

Accordingly, this ground is allowed for statistical purpose. 

18.  In the result, appeal of the assessee is partly allowed for       

statistical purposes. 

Pronounced in the open court on the date mentioned on the caption page. 

          Sd/-       Sd/-         

   (Beena Pillai)  (LAXMI PRASAD SAHU) 

    Judicial Member             Accountant Member 

Bangalore,  
Dated, 21st  November, 2022  
/NS/Vms * 
 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 


